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1. 3HRI l/EER PAL, CLERK, UNDER SENIOR UIVISIONAL

ELECTRICAL ENGINEER (RS), NORTHERN RAILUAYj

GHA7IABAD(a.P,).

2. SHRI PREfl KUMARyTELEPHONE CLERK, UNDER LOCO FGRnAN,

, NORTHERN RAILUAY, 3IND. ...,APPLICANTS

'JERSU3

UNION OF INDIA THROUGH THE GENERAL f-lANAGER, NORTHERN -

RAILWAY, 8AR0DA HDU3E, NEU DELHI.

2. THE DI\/I SIGNAL RAIL'JAY r'lAN ACER, NORTHE RN RAILUAY,

STATE ENTRY ROAD, NEU DELHI.

♦....RESPONDENTS

Presant nr. B. S.C'lainse, Advocate for the applicanta,'

fir. Inder jit SharmayAdvocate for the respondent-s,

Corain Hon'ble f'lr. Dustice D.D. Jain,\/ice Chairnian

Han'ble Plr.Birbal Nath, Administrative Hember

ORDER 's

The applicants uero oBclarsd successful in

the uritten test held for the post(s) of Ounior Clerk

on 27.3.83 in the grade of Rs.250-400. The test was

held by the respondent No,2. Thereafter the applicants

were appointed to the post af Junior Outdoor Clerk in

terms of Divisional Personnel Officer's letter

No, 758-E/323/Ea/ dated 2nd June, 1983, They have
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been officiating against the said posts ever since

their employmant uith effect from 2.6.83. The teat

was held by the respondants on 13.12.85 and the result

uas declared on 6,5.86 (Annexure A-1Q), The applicants

were also amongst the successful candidates and-they

uere brought on the prouisional panel. Noupf vide

impugned order dated 22_jJ0.86 the serx/ices of ths

applica^nts are being considered^uith effect from
the date pn which they were brought on the provisional

panel \/iz., 6.5,86 and th eir-previous servicG^has
been termed as 'ad hoc ' is being ignored. Thus the

rBspondents/depriv/sd the applicants of their seniority

from the date of thairy'appointmant on the ground that
they uere uorking on ad hoc basis,

2. Feeling aggrieved/ tha applicants have filed

thxs application U/3 19 of the Administrative Tribunals

Act, 1985 for issuing direction to tha respondents

that thair entire service uith effect from 2.6,33 ba

reckoned for the purpose of•seniority for promotion

to the next higher grade.

The respondents, have not filed any countsr-

affiuavit. The learned counsel for the respondents is

fair enough to concede that so far as the claim for

seniority is cancarned, it is covered by ths judgment

of this Tribunal in Sh.Chander Mohan 3harm a & Qthara ^

Union of India and others dated 26,6.S7j copy

Annexure A«15. Houever he contends that the othsr

reliefs claimed by the applicants are not tenable in

this case.

- contd ».
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4. Ue have' haard the counsel for -the parties

and gone through__the judgment dated 26*5,37 a copy

of uhich "is ^ Annexura A-15. Ue find that the

caae of the applicants is squarely : covered by

the said judgment so far as their claim of

seniority on the basis of continuous officiation
is concGrnea#

with effect from 2»6,a3/ They were admittadly holding
though

substantive postSjeyen/.their appointment was

termed as ad hoc, uhich uas subsequently regularised®'

Hence follouing' the afors-said judgment, ue 'direct

the respondents that the entire service of the

applicants u®e.f« 2.6»33 shall be reckoned for the

purpose of seniority in the aforesaid grade and

and on the basis of .seniority, the applicants shall

be entitled to all. the consequential benefits

including consideration for promotion to the next

higher grade in accordance uith the rules,i This

order shall be complied uith uithin three months

from the receipt of its copy « There .will ba no

order as to costs.

(Birbal^lh)' ~ (jJi3ain)
\fC

'^"dBsh^'^
29.B.B3


